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KARNATAKA LOKAYUKTA

No.UPLOK-1/DE.200/2019/ ARE-11 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,

Bengaluru-560 001.
Dated 10.06.2022.

RECOMMENDATION

Sub:- Departmental inquiry against “Smt.Shahin Begum
Ahmadali Kuri, Surveyor, Tahsildar’s Office, Athani,
Belagavi District - reg.

Ref:- 1) Government Order No. RD 23 BDS (3) 2019
dt.25.06.2019.

2) Nomination  order  No. UPLOK-
1/DE.200/2019  dated  20.07.2019  of
Upalokayukta, State of Karnataka.

3) Inquiry report dated  09.06.2022 of
Additional ~ Registrar of  Enquiries-11,
Karnataka Lokayukta, Bengaluru.

The Government by its order dated 25.06.2019 initiated the
disciplinary proceedings against Smt.Shahin Begum Ahmadali
Kuri, Surveyor, Tahsildar’s Office, Athani, Belagavi District,
[hereinafter referred to as Delinquent Government Official, for
short as ‘DGO’ ] and entrusted the departmental inquiry to this

Institution.




2. This Institution by Nomination Order No. UPLOK-
1/DE.200/2019 dated 20.07.2019 nominated Additiona]
Registrar of Enquiries-11, Karnataka Lokayukta, Bengaluru as
the Inquiry Officer to frame charges and to conduct
departmental inquiry against DGO for the alleged charge of

misconduct, said to have been committed by her.

3. The DGO was tried for the charge of demanding and
accepting bribe of Rs.1,500/- from the complainant for effecting
haddubasth of his agricultural land measuring 20 guntas of

Satthi Village and thereby committing misconduct.

4.  The Inquiry Officer (Additional Registrar of Enquiries-
11) has reported that, the DGO has been convicted in Special
Case No0.13/2017 dated 25.03.2022 passed by the IV Additional
District and Sessions Judge, Belagavi. Pursuant to the said
conviction, the Disciplinary Atithority has dismissed the DGO
Smt.Shahin Begum Ahmadali Kuri from service vide order
dated 21.04.2022 and hence the present enquiry proceedings

cannot be continued against her.,

Page 2 of4




5. Inview of the report of Inquiry Officer and taking note of
the dismissal of DGO by order dated 21.04.2022 passed by the
Disciplinary Authority, I find that the conclusion arrived at by

the Inquiry Officer deserves to be accepted.

6. Hence, it is hereby recommended to the Government to
accept the report of Inquiry Officer and to stop the
departmental inquiry against DGO Smt.Shahin Begum
Ahmadali Kuri, for the present. The Competent Authority
shall intimate this Institution, if the dismissal of DGO is set
aside by the Competent Court in any appeal filed or to be filed

by DGO and consequently if she is reinstated into service, so as

- |

to proceed with the enquiry against her from the stage where it

was stopped.

7. Action taken in the matter shall be intimated to this Authority.

Connected records are enclosed herewith.

&%@J—;/t)/é/zz ‘

1
(JUSTICE B.S.I’LATIL)
Upalokayukta,
State of Karnataka.
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KARNATAKA LOKAYUKTA

NO. UPLOK-1/DE/200/2019/ARE-11

M.S<Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001,

Date: 09/06/2022.

REPORT:

Sub: Departmental Enquiry against Smt. Shahin
Begum Ahmadali Kuri, Surveyor, Survey
Department, Tahasildar Office, Mini
Vidhana Souha, Athani, Belgaum District -

reg.

Ref: 1. Government Order No. ot 23 gemed(3d)
2019 Bengaluru, dated 25/06/2019.
2. Nomination Order No. UPLOK-
1/DE/200/2019 Bengaluru, dated
20/07/20109.

*khkk

I The Departmental Enquiry is initiated against Sri. Smt.
Shahin  Begum  Ahmadali Kuri, Surveyor, Survey
Department, Tahasildar Office, Mini Vidhana Souha, Athani,
Belgaum District. On the basis of the complaint dated
28/12/2015 filed by the complainant, Shri. Ningappa
Channappa Patil, Doddavada, Athani Taluk, the allegations

in the complaint is that the complainant being the owner of
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land bearing survey No0.635/2K, measuring 20 guntas in
Satti Village, Athani Taluk, he gave application before
Nemati Kendra for haddubast i.e., fixation of boundaries.
After 7 to 8 months of having given application in 2015, he
received notice from DGO that they will be coming for said

land survey. The DGO was working as surveyor in survey

department in Athani Taluk. The DGO came to his land on
the notified date. DGO did not survey and took his
signature and went and said that she will send the PT sheet.
After 5-6 days DGO called the complainant through phone
and told him to give Rs.2,000/- for furnishing PT sheet. On
the request of complainant, DGO scaled down the amount to
Rs.1,500/- stating that il he did not give the said amount
she will not hand over the PT. As the complainant was not
willing to pay the bribe amount appeared before Lokayukta
Police Station, Belagavi and on verifying the complaint the
Deputy Superintendent of Police, Karnataka Lokayukta,
Belagavi(hereinafter referred to as “Investigating Officer”)
registered case in Cr.No.09/2015 against the DGO for the
offences punishable under section 7,13(1)(d) r/w 13(2) of
P.C.Act, 1988.

2 The Investigating Officer took up investigation and on
29/12/2015 the DGO was caught red-handed in her office
i.e., Survey department situated in the office of Tahasildar

Officer, Mini Vidhana Soudha, Athani while demanding and

.
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accepting the tainted amount of Rs.1,500/-. The
Investigating Officer seized the tainted amount from the DGO
after following post trap formalities. The DGO failed to give

satisfactory explanation about possession of the tainted
amount. After completion of investigation the 1nvest10at1ng

officer has filed charge sheet against the DGO in the

concerned jurisdictional Court.

& Hon’ble Upalokayukta invoking power vested under
section 7(2) of the Karnataka Lokayukta Act, 1984, took up
investigation and on perusal of complaint, FIR, Mahazars,
FSL report and other documents, found prima facie case and
forwarded report dated 02/01/2019 U/s 12(3) of Karnataka
Lokayukta Act, 1984 recommended the competent authority
to initiate disciplinary proceedings against the DGO and to
entrust the enquiry to the Hon’ble Upalokayukta, Karnataka
under Rule 14-A of the KCS (CC& A) Rules 1957. The
Government by order dated 25/96/2919 entrusted the
matter to the Hon’ble Upalokayukta.

4. The Hon’ble Upalokayukta by order dated 20/07/2019,

nominated Additional Registrar Enquiries-11 to conduct the

enquiry.
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S. The Articles of charge as framed by Additional Registrar
Enquiries-11 is as follows:
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6. The statement of imputations of misconduct as framed by

Additional Registrar Enquiries-11 is as follows:

ORDWOF-2
BRCTRTRCITROD 2T

BRTOTRTTT 8¢ ROAS 800 WY, B

D, UPS LR OBT XROTY ©ed ORI B3NV

&

RA0DY Beewed Fosd 635-3 3 20 0t G A0

(%J

fad%, BO 20T ww%u:g mn@?o%@%igp‘ Teowmon 2-3

30MONY 20T wuoR IO FeonBY

o~

RCWORAT 30&%
3002 @a‘@a‘ FWNIVOIT 9B :chﬁocd% QW3 FOWOI
PRDIVTFOOE ey OJ0F:25-12-2015 Tow TRTITTT
a&ra@éé 0T B3 F[IRBROW BY TODEY TR ToYNY
0SB R THEBR0B  HeEF eRDPTON SO BN,
Q003:29-12-2015 Tow ey  TRITTOR d@a%ef

BO&D0IT JoTdFA T BRWD Bwg 30X



oy

UPLOK-1/DE/200/2019/ARE-11
BRRZRBDPYTNODR  BYOTT B BREIHOYBOTD
BEPT) ITWOOL  TEDT wda“)% WRRBROW O 950
TBOT LTITON BRTOTOTT GOIDAT) WO 10  4-
50 nodn Qe ﬁmzﬁéc‘r’\ 3 SR QR m EREBeD
20T Fegmon DY  TGe.2,000/- FeBw I9AT) wBE
Ciradsmddo O, BRTWED mz%&)epgﬁomﬁ ey Be.1,500/—
NP, BRmETOZ 2.3VOWA), TBATTRTT DB T IWD
VS BB BORREHAGR), BRLZEOTIY  BRIHITH
BOORBEEOT WMo SRCTOCINT STTE TOFROD STTS
QOTVOETITTY,  DJV08:29-12-201580TH goeed [l Ra’ne

BRIVTOW®  BYLT BRI, LYTTDw0n  LUoeEooind
STFF  Oofe0d  «UBT  LVIROEIT  JO0WT AR 30
XY A w4 2
“3550HF0D” QO FCODVTIT BTV PTOONTD
BYPROD  SeeFooln3  $TET DOm0 VT zosjéz
9/201589 ©023 HBoEs FodH 1988 DO T TROHY
S0t FFT NI IPR [IFH[RS  [OOODIY,

ROWOTETE, FO3POODF ZYATTVT.

DA ToHRE LT 3TTHTDOORTI 20 IoW
TOFODT, B T Taed TPFODTY, WD ERCTOINT
BT Tomrl BOR V[T, BOIT WP EITI), VATV,
BRTOTOTD  FVLOHTOOORDT, ©H[T  AWODODTIT,  ITH

h]

g

b

===F :



UPLOK-1/DE/200/2019/ARE-11

ARE B Woed B FOD :):cg:» Sw. 100/- 080330 3

cﬂmeé&bmﬂsﬁ% RIEWIBAT), @3RNy xos%ﬁeéﬁaq
BA0VOTOODTTL 2,0 ToBoDH e TRDDRATY 033

3 Feeedny  Doees QTS m@mm‘%_ - e e

SRENIR, Tow AOEOIRT D30 [WRY DTT TR
03T @000080  BRMERET AhIFs R Aendndiy 030 -
AL ToRL  RRCACHO  woedeer Fess THRODI, ¥
30ROV CRRRTY TO3 TOION ST 3N aﬁd%zﬁ@éabd
é\méé% €3 TTTICOTR BR0VHTIOODTIH
DITRBREEOBDLTVT. AT W BRMTOZ00W BB 2,0TH
Jed o Bedorn  Desy  3e0md IR DB Lo
BRGINTR,  FRWTOTCN DB 20T Beg Doy 3
SenONYR, TEDERCES = wid Tewd Acwdedord
BATVRFTOORTL BRTTOR SPATTT I TRTTTS
Eed BarbHodobe I CADDRCH e DR IFE
SRECRT  DTTRIAT, ME0RRTRNFOZ BVDVHFOODIT
Tow IR IPLDMBT.  IRITOTOHOHTR TN 3D
BOTFEI, 3ed) AR, WP WWT 0T VT, WOTD

%8033@&3&&@@5%503 ée@d&:@d SDKDQ DR BeTHs3
SR SBT3 xoma’famf&% diraasesc;f FWNE003T

FePRTVNATIT, Q0T FTFod w1 BVLVRFTOOHHE
TO3ReNT TOWTVODR, &WANHTHTVE.

O

“alb

!



UPLOK-1/DE/200/2019/ARE-11 I
550 BT 2038 OT0E 29/12/2015 30T :E3eeNT

TouToD [IOD [ONT [0IT  B2HFTOOLIL BT
220071, BARTITD, STH r)ai SO o Ay D03

BT, D) DY 3e3e00DY  wYHT TTee BRTTOT
DT, IO AN [OEIP0BT  ROJBEACRN DY AW,

IR wHTOF 3R, RRBWBODTOD TRTTTD B

S0 w3 ARy WA wobdh  TRIGITD LT
FOWOPTI0S ey 88 BRTLS FeVT, TEBIIY Znrdedor

Qegy Beomy wmsed womd Wmem, 1130 notdod ¥TeD

Ny - ~ — el — 2 o~ = — oy

NN 2TTCOCT T8 Zend Tee dwe. 1.500/- NYES

)t T ) — - et =Ty - O .

THEELOG g L S SRTVTOT 35530 EOOIH0ON
!

o} £ ] [ O Y DR o Ny - D md ol TN = —d D —D)_SA

BRED 3T 3TWWoIT Bl HTIOOLRDTT e EARESTA 23
(%3 [

AYOORL 0B FowW AP AT LODTH, DY TJed
TRREROT DTOD SYTIROBT IOIT FESODNYTE DI
36307} BDETOHTOOONB/IL ATV, ZBBBRC TN O

5023 4:00 noE3od zo%}msg, a'jozsmr’mofowd BTN amaocj

dsee%od HR Be3 BEOBI, FHEITRZROBTHIVT,

3570 FOTY BATOTOCHT/TY  TRTITRTT, ST
AoBoP, Bow FFoD BB QT FINY BeLIRI), DD
BRWIROBDHZE I  BIBBRAZRYTD AATADISTA LI
OFIDION VAL :a’a%prﬁ TR BWOOORIY, TBER0RTSVT.



9
UPLOK-1/DE/200/2019/ARE-11

a’bee%ocs D008 B FedoD) ey d)ec%ch Ebeﬁbe
DoRT  BI30DY  BRTRTO0T  BRTDTTT 3oRE
How0PTE 03 3. 1,500/- 9B xoasawéofbcdg{

fl)

a’c:%mﬁrao@d% CIA%OR) OB IDO. .. B ALyl

BAOPHTVOODTT 00T RRT xabmosa&od)mq BRBED
NPOTEN XFTFD  JIPBFTOR INTOT 0e80DY IR0

OIETBI30N0T WS ESstécimemmsﬁfm B t3s  2enos
e QONTNYY  (SBI) 1966 o 3(1) crohg
msrezéo\bsﬁﬁd}@m a’beeﬁ@‘{ew@ ¥ ANICElglovicia)

PSNOIRE DN Y WWIBTTEL, TR am@ W30, ARE
ABICDXAORLTOmD lelnV 2003 Rl NS
NTERETOONT-]  TIH VR XD IROTTY,  FIortid
SARe30dE Fo0d) DG 12(3) TRODY SOOODI, FYR A
DG, B D mONI TRy AwAT @
ST A, g TWHWOY Ay Ao, Ry 3

3Reom IBh AR f@dm&é NWTEREFOIVTTTOR
mwcb SBRTOOT 2’333 :)do 8 fo\\%ocs BB TS,

7. Notice of Articles of charge, statement of imputation of
misconduct with list of witnesses and documents was

served upon the DGO. In response to the service of
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articles of charge, DGO entered appearance before this
authority on 16/02/2021. In the course of first oral
statement of the DGO recorded on 16/02/2021 she
pleaded not guilty and claimed to be enguired. The date

of Birth of DGO in her First Oral Statement is

02/01/1988. Hence her Date of Retirement should be
on 31/01/2048.

8. The DGO has filed Written Statement dated
24/03/2021 contending that the alleged complaint is
false to the best of her knowledge. She has neither
demanded nor accepted any money from the complainant.
She has done her work inn accordance with law and at the
time of alleged trap nc work of the compiainant was
pending and there is no material to show that there is a
demand to do official favour to the complainant. Further
contended that there is no seizure of any amount from
her physical possession. By concocting an incident, she
has been made accused by the prosecution. The charge
sheet materials and statement of witness do not reveal
either demand or acceptance of bait amount from her.
Further contended that in the absence of specific demand
or acceptance from her, continuation of proceedings
would put to her into great hardship and injustice
because she is innocent and never involved in such

alleged incident in her carrier and doing her duty with

o
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utmost loyalty and integrity from the year 2013. Hence

prays to drop the proceedings against her.

9. The disciplinary authority has examined one witness

and got 5 documents exhibited.

10. On 25/05/2022 Advocate for DGO filés memo with
copy of dismissal order seeking to drop the proceedings.
DGO Counsel has produced Government Order
No.SSLR/EST/LOK/GO-002/2015-16 dated 21/04 /2022
wherein the DGO is dismissed from service based on
judgment passed in Spl. case No.13/2017 dated
25/03/2022 by IV Additional District and Sessions

Judge, Belagavi

11. On 25/05/2022, file is placed before Hon’ble
Upalokayukta that DGO is dismissed from service and for
kind approval to stop the proceedings till any order of

reinstatement and to put up report accordingly.

12. On 27/05/2022 Hon’ble Upalokayukta has approved
the putting of report of stopping the proceedings till any

order of reinstatement.

13. Hence, this proceedings is stopped till any order of

reinstatement. ... ... ... .
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14. Submitted to Hon’ble Upalokayukta, for kind

approval and necessary action in the m itter.

P _.._ i
L5
(J.P.¢Archana)
Additional Registrar (Enquiries-11),
Karnataka Lokayukta,

Bangalore.
ANNEXURES
List of witnesses examined on behalf of the Disciplinary
Authority:-
PW1:- Sri. Ningappa Channappa Patil.

of witnesses examined on hehalt DGO:-NIL

List of documents marked on behalf of Disciplinary

Authority:-

Ex P1 Xerox copy of complaint of P.W.1.
Ex P2 Xerox copy of list of currency notes.
Ex P3 Xerox copy of seizure mahazar.
Ex.P4 Xerox copy of Trap Panchanama.
Ex P5 Xerox copies of 24 photographs.

List of documents marked on behalf of Dgfence:- Nil.

{J. rchanai”2
Additionl Registrar (Enquiries-11),
Karnataka Lokayukta, Bangalore.



